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The Hon'ble Court of National Green Tribunal,

Eastern Zone Bench, Kolkata
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Saurav Narayan .....Applicant

Versus

The Bihar Pollution Control Board and others....... Respondents

Counter affidavit on behalf of the District Magistrate, Patna.

Most Respectfully Sheweth:-

1.

I, Shivam Vats, aged about 32 years, (Male), Son of Shailendra

Kumar, Resident of Road no-0 Opposite Manjha Enclave, East

of Shivkripa, Shivpuri, Po+Ps-LBS Nagar, Pat
na-800023 do

hereby solemnly affirm and state as follows :-

That I am presently posted as Senior Deputy Collector, (General

Section) Patna, and I am duly authorized and a
m competent

enough to swear this counter affidavit.

That I have read the Original Application and fully underst
ood

Fe contents thereof.NOTARam Kuma
3hat I am fully acquainted with the facts and circumstances of

E.2.4e case.
GOVT

OFI
NDI

R

ITPage

Sl. No.  3.42z

bat157-25
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4.
That at the very outset, it is humbly submitted that the

answering respondent has highest regard for the orders passed

by the Hon'ble Court and tenders his apology for any delay or

inconvenience caused to the Hon'ble Court.

5. That a counter affidavit has been filed earlier on behalf of the

District Magistrate, Patna bearing Oath No.-135340, dated-

21.11.2024 in the aforesaid matter.

6. That the said matter was heard on-22.05.2025 and the Hon'ble

Court has directed the District Magistrate, Patna to appear 
on

the next date virtually to expl
ain regarding the compliance of

the order dated-05.03.2025
 passed by the Hon'ble Court. The

next date of hearing has been fixed on-06.08.2025.

The Hon'ble Court in 
its order has observed

 that

"Joint Committee has
 recommended that. const

ruction of two

under construction Sewage Treatment Plants (hereinafter

referred to as 'STPs') should be 
expedited and efforts should be

made to optimize the utilization 
of four existing STPs st

eps

should be taken to ens
ure that storm wat

er remain separate

from sewage and all sewerage should be channelized

exclusively through sewage net
work to prevent any leakage into

storm water drains and BUIDCO, Patna be in
structed to assist

he situation and plan the diversion of sewage to nearest STP. "

NOLARA
Neelam Kumati

Arer-Pana

Rago: No  417459

That the Hon'ble Court in its order dated-05.03.20
25 has

Exairy Dete:-22-1-2025/held "In the affidavit of the District Magistrate, Patna.

OFRespondent no.-8, dated-21.11.2024, it is stated that theGOVT.
2 Page
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Committee in its recommendations has noted that construction
of two under-construction STPs should be expedited and efforts
should be made to optimize the utilization of the four existing

STPs steps should be taken to ensure that stormwater remains

separate from sewage and all sewage should be channelized

exelusively through the sewerage network to prevent any

leakage into stormwater drains and BUIDCO, Patna shall be

instructed to assess the situation and plan the diversion of

sewage to nearest STP.

The District Magistrate, Patna, in his affidavit has

sought more time for filing further reply. Let the affidavit be

filed within four weeks after serving copy of the same upon the

Counsel for the Applicant as well as the Counsel for the

Respondents before filing it in the Tribunal.

List on 22.05.2025."

8. That in compliance of the order passed by the Hon'ble Court,

the District Magistrate, Patna vide letter no.-1532, dated-

11.06.2025 and letter no.-1706, dated-05.07.2025 has requested

the Managing Director, BUIDCO, Patna to make available the

current report with regard to the action taken in the aforesaid

NOTA matter.

Aaelam Kurmari
Ar-Pathe

Rad M-1G

Expiry Date-GOVT.
OFI

NDI
A

3|Page

Photo copy of the letter no.-1706,

dated-05.07.2025 is annexed

herewith and marked as Annexure-А

Series.
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9. That it is humbly submitted that the aforesaid work to be done

is in the domain of the BUIDCO, Patna.

10. That in light of the earlier order passed by the Hon'ble Court,

the District Magistrate, Patna has constituted a Joint Committee

vide memo no.-7125, dated-26.10.2024. The said committee has

done spot inspection on-08.11.2024 and the joint report dated-

18.11.2024 had already been submitted before the Hon'ble

Court in the carlier reply filed on behalf of the District

Magistrate, Patna.

11. That in view of the aforesaid facts, it is apparent that the

District Magistrate, Patna has taken needful action for the

compliance of the order passed by the Hon'ble Co
urt and

further action shall be taken at earliest
 in coordination with the

BUIDCO, Patna.

12. That the respondent craves leave of this Learned court to file

further reply/supplementary affidavit as and when require
d in

the facts and circumstances of the case.

SOTARY
Hole

m Kuman

Regd No.-1
7456

Eapiry  Bete:-2-11-
2029

GOVT. OF
IND

I

It is therefore humbly prayed that

your honour may graciously be

pleased to accept the present reply

in light of the submissions made

above.

Or

Pass such order/direction as this

Hon'ble Court deems fit and

proper.

And for this the answering respondent shall ever pray.

4|Page

393



VERIFICATION

1, Shivam Vats, Male, Son of Shailendra Kumar, Resident of Road

no-0 Opposite Manjha Enclave, East of Shivkripa, Shivpuri, Po+Ps-

LBS Nagar, Patna-800023, do hereby verify and declare by contents

of this affidavit has been read over and explained to me which I have

fully understood and found to be true and correct to my knowledge

and belief, which is derived from records as maintained in my

office. The annexure is true photocopy of its original.

Verified and signed on this day 15 July, 2025 at Patna High Court

premises.

OTAR
Heelam Kunan
AP

Rage. No.-124A

ExptyDa-22-11-2029

COVT. OF INDIR

Binleme Shiysm vats

SI No.
.3427

.15-7
-25

Whe is identify by Srn SadhirFanar

Advecate solemnly affirmed and AdN.

declare before me,

"Neekm Kunger15-72S
Neelam Kuman

Netary Public Advoeate
Parna

An
Vils

15/07/
25

dentify the detonen wriu nas

Signed/ITI in my Presenoe

Sudhin

1155
0721

r

BR/54
7/21O

VOGAT
E

5|Page
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समाहरणालय, पटनासागान्य शाखा

Anexiue-AF 104

पaोश-33-11/2024.10पা, ,  ি

फोन नं 10011 2219900n012-221954 (10)
क्स

Emall i edepatnageneralsectiane@emall.com
dm-patna.bih@nic.tn

प्रेषक,

डॉ० त्यागराजन, एस०एम० (गा०प्र००)जिलाधिकारी, पटना।
सेवा में,

प्रबंध निदेशक,
बुडको, पटना।

विषय :- राष्ट्रीय हरित अधिकरण पूर्वी क्षेत्र बेंच के आदेश के अनुपालन के संबंध में OAno-188/2024/EZIA No-03/2025/EZ के संबंध में।
प्रसंग:- कार्यालय पन्नांक 1532/सा० दिनांक 18.06.2025

महाशय,

उपर्युक्त विषयक प्रासंगिक पत्र का कृपया स्मरण करना चाहेंगे। विषयांकित वाद में

अद्यतन प्रतिवेदन अब तक अप्राप्त है।

अतः अनुरोध है कि अद्यतन प्रतिवेदन अविलम्ब उपलब्ध कराने की कृपा की जाय,
ताकि उक्त वाद में ससमय आवश्यक कार्रवाई की जा सके।

इसे गंभीरता से ली जाय।

01107/25

प्रभारी पदाधिकारी,

सामान्य शाखा, पटना
d
1/7/25

सामान्य, पटना।

1-1-25  अपर जिला दण्डाधिकारी,

TOTAR
Neelam Kumani

Area-Palna
Regd.No.-17459

ExpiryDate-22-11-2029GOVT.
-7-2

OFIN
DIA

विश्वासभाजन,

जिलाधिकारी,
पटना।
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प्रेषक,

सेवा में,

विषय :-

प्रसंगः-

महाशय,

समाहरणालय, पटना
सामान्य शाखा

फोन । 6818 9 1

Emalf: edepatnseneralisctla
name.fn

d

पत्रांक- 3311/2014 15:32.सा, पटना, बिना 2025
डॉ० त्यागराजन, एस०एम०
जिलाधिकारी, पटना।

प्रबंध निदेशक,
बुडको, पटना।

राष्ट्रीय हरित अधिकरण पूर्वी क्षेत्र बेंच के आदेश के अनुपालन के संबंध में
के संबंध में।

माननीय राष्ट्रीय हरित अधिकरण पूर्वी बेंच कोलकता का OA

188/2024/EZIA No03/2025/EZ में पारित आदेश दिनांक 22.05.2025

no-

उपर्युक्त विषयक प्रासंगिक आदेश की कंडिका 08 में उल्लेखित है कि Joint

Committee has recommended that construction of two under constructi
on Sewage Treatment

Plants(hereinafter referred to as 'STPs')
 should be expedited and efforts shoul

d be made to

optimize the utilization of four existing STPs; steps should be taken to ensure that storm water

remain separate from sewage an
d all sewerage should be channeli

zed exclusively through

sewage network to prevent any le
akage into storm water drains; and B

UIDCO, Patna be

instructed to assist the situation and plan the diversion of sewage to nearest STP.

उक्त के आलोक में अनुरोध है कि अद्यतन प्रतिवेदन शीघ्र उपलब्ध कराने की कृपा

की जाय, ताकि विषयांकित वाद में ससमय आवश्यक कार्रवाई की जा सके।

इसे सर्वोच्च प्राथमिकता दी जाय।

अनुलग्नक:- यथोक्त ।

α

प्रभारी पदाधिकारी,
सामान्य शाखा, प

टना।

lve

अपर जिला 'दण्डाधिकारी,
सामान्य, पटना।

NOTAR
Neelam Kuman

Arnan Patna
Regd. No.-17459

Expiry Dale 22-11-2029
15-7-

GOVT. OF INDIN

विश्वासभाजन,

Ben
(डॉ० त्यागराजन, एस०एम०)जिलाधिकारी, पटना।
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